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BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH 

ORIGINAL APPLICATION No. 273 OF 2022 

Gyanendra Pandey ... Applicant 

Versus 

State of U.P. and others ... Respondents 

REPLY ON BEHALF OF RESPONDENT N0.10 GURUDEEN 

BRICK FIELD, VILLAGE MADAN BEHAR, MAHMUDABAD, 

SITAPUR 

1. That the respondent is the Owner of Gurudeen Brick Field, which is 

the project proponent in the OA No. 273 of 2022 and, as such, is well 

conversant with the facts of the case. 

2. That by means of the aforesaid original application, registered 

based on an email complaint dated 25.02.2022, bearing the subject 
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"operation of 42 illegal kilns in District Sitapur of Uttar Pradesh", the 

complainant/ applicant has levied general allegations against 42 

allegedly illegal brick kilns. Operating in District Sitapur. 

3. That the complaint preferred by the complainant deserves to be 

quashed as the complainant has failed to levy any direct allegation 

against the answering respondent and as such, has put forth general 

allegations by means of the email dated 25.02.2022. The complainant 

has levelled false allegations regarding the public health crisis 

developing and brewing due to the operation of the respondent brick 

kiln. 

4. That the averment in regard to air pollution and various diseases 

being spread due to the operation of the respondent brick kiln is 

wrong and is denied. It is submitted that the respondent brick kiln 

has been constructed in a manner as directed by the Hon'ble Supreme 

Court in its various decisions, including the order dated 12.04.2022 

passed in Civil Appeal No.18213 of 2022: NCR Brick Kiln Association 

Versus Central Pollution Control Board and others. A true copy of the 

order dated 12.04.2022 passed in Civil Appeal No.18213 of 2022 1s 

being annexed herewith as ANNEXURE No.CA-1 to this reply. 

5. That the Hon'ble Supreme Court, in its order passed in the 

aforesaid case, has emphasised that the brick kilns shall be allowed 

only with zig-zag technology or vertical shaft or use of pipe natural gas 

as fuel in brick making. It is humbly submitted that the respondent 

brick kiln is outside the limits of the city and that the surrounding 

areas are deserted. Further, the features of the respondent brick kiln 

are also enumerated, which are found to be very well within the 

stipulated guidelines and had been incorporated to cause negligible 
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harm to the environment as the respondent brick kiln incorporates 

modern features such as gravitational Settling Chambers, zig-zag 

technology and hydro fitted purification system. 

6. That the respondent most humbly submits that the brick kiln is 

situated outside the city limits. The nearest village/ school to the brick 

Kiln is approximately 3 km away. 

7. That by means of the letter bearing No.312/2005 dated 04.04.2005, 

the Kendriya Uposhna Bagwani Sansthan, Rahmankhera, Lucknow, 

has elaborated upon the height of any brick kiln to ensure having zero 

impact on the environment as well as the adjoining areas. By means of 

the aforesaid letter, guidelines for the construction of brick kilns have 

been enumerated, which range the height of brick kilns from 120 feet 

to 135 feet. The respondent brick kiln falls under the aforesaid bracket 

as well as it is at a height of 120 feet 

8. The averment in the applicant's general complaint also failed to 

consider that the respondent brick kiln is situated in such a place 

where for nearly 3-4 km, the adjoining area is vacant, apart from one 

Brick Kiln which is located around 800-1000 m from the respondent. 

Further, it is submitted that the fact that the exhaust fumes from the 

brick kiln get converted into water vapour and as such, do not affect 

the environment at all. 

9. That the respondent brick kiln has followed all procedures, 

formalities and requirements as enumerated in law as well as by the 

State Authorities and, as such, has also deposited fees for the years 

2020-2021 and as well as for the year 2021-2022. True copies of the 
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challan deposit receipts are annexed herewith as ANNEXURE No. 

CA-2 to this reply. 

10. That the respondent brick kiln is also registered under the Goods 

and Services Tax and as such, bears GST registration no. 

09AUJPV6337 JIZV. The said registration certificate was issued on 

10.09.2017. Regular payments against requisite GST amounts have 

been paid to the department as and when required. True copy of the 

registration certificate is annexed herewith as ANNEXURE No.CA-3 to 

this reply. 

11. That the respondent brick kiln is a registered taxpayer and as 

such, has been paying income tax to the authorities on a regular 

basis. The respondent brick kiln has adhered to its responsibilities as 

an honest company and has continuously operated within the 

confines of the law. The respondent brick kiln can never attempt or 

commit any fraudulent act or work outside its legally permissible 

limits. 

12. That by means of consent to establish (no objection certificate) 

form dated 15.12.2016, the respondent brick kiln had applied for a No 

objection certificate with the Pollution Control Board. A true copy of 

the application for consent to establish (no objection certificate) form 

dated 15.12.2016 is being annexed herewith as ANNEXURE No.CA-4 

to this reply. 
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13. That in the most illegal and arbitrary manner without following the 

principles of natural justice, the application for consent for providing 

NOC was rejected without any justification or grounds by the UP 

Pollution Control Board on 07.01.2017. Further, it is humbly 

submitted that this rejection was made without any physical 

inspection by the concerned officer of the respondent's brick kiln, 

which shows the high-handedness of the UP Pollution Control Board. 

The abovementioned report is annexed as ANNEXURE No.CA-5. 

14.That by the respondent brick kiln sought approval through a No 

Objection Certificate (NOC) form dated 26.09.2022 from the Pollution 

Control Board, aligning with the guidelines outlined in the nationwide 

notification by the Ministry of Environment, Forest, and Climate 

Change dated 22.02.2022. Additionally, it's emphasized that the 

application for Consent to Operate (CTO) diligently followed all 

regulations and directives specified in the aforementioned notification. 

A true copy of the application for consent to establish (no objection 

certificate) form dated 26.09.2022 and the notification mentioned 

above are being annexed herewith as ANNEXURE No.CA-5 & 

ANNEXURE No.CA-6 to this reply. 

15. That the aforesaid rejection order was passed in stark violation of 

earlier green chits granted to the answering respondent kiln. The 

Feasibility Report and subsequent Environmental Clearance 

Certificate issued by the District Level Environment Impact 

Assessment Authority were disregarded by the UP Pollution Control 

Board, so issued in favour of the answering respondent brick kiln. The 

  4
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above-discussed documents are annexed as ANNEXURE No. CA-7 

and ANNEXURE No.CA-8 

16. That the UP Pollution Control Board had rejected the application 

of the respondent brick kiln without assigning any cogent reasons for 

the said rejection. The UP Pollution Control Board further erred in not 

considering the fundamental report in regard to the environmental 

clearances received by the answering respondent brick kiln and did 

not follow the principles of natural justice by not providing an 

opportunity for hearing to the respondent brick kiln. It is most humbly 

submitted that the order for rejection of the application for NOC would 

not have been passed had the UP Pollution Control Board had 

objectively and subjectively considered the nature of construction of 

the respondent brick kiln as well as considered the environment 

report so issued in favour of the respondent brick kiln. 

1 7. That the answering respondent submits that till date, no physical 

inspection has been conducted by the UP Pollution Control Board of 

the brick kiln. 

18. That the respondent submits that the Joint Committee (interim) 

Report dated 6.2.2022 filed before this Hon'ble Tribunal in OA No.: 

273 of 2022(Gyanendra Pandey v/s State of U.P.) is not accurate 

insofar as the data surrounding the respondent brick kiln is 

concerned. The interim report quintessentially levies general 

allegations on all the respondents' brick kilns and, as such, is faulty 

and incorrect to the effect of the answering respondent's brick kiln. 
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The answering respondent conforms with all the necessary safeguards 

and functions in accordance with the guidelines issued by the Hon'ble 

Supreme Court as well as the State Authorities. 

19. That the observations in the Joint Committee Report appear to 

have been given/filed in respect of the entire brick kilns industry and 

not regarding the answering respondent brick kiln. 

20. That the contents of paragraphs nos. 1 to 4 of the Joint Committee 

Report, are a matter of record and need no reply. 

21. That the contents of paragraph no. 5 of the Joint Committee 

Report is a matter of personal knowledge of the committee and, as 

such, warrants no reply. 

22. That the contents of paragraph no. 6 of the Joint Committee 

Report are correct and admitted. It is most humbly submitted that the 

UP Pollution Control Board has put forth baseless allegations against 

the answering respondent brick kiln in regard to the functioning of the 

brick kiln in the months leading to January when, as a matter of fact, 

the joint committee report correctly observes, that the brick kilns 

cannot operate during the said months . 

23. That the contents of paragraph no. 7, of the Joint Committee 

Report are not admitted as stated. It is most humbly submitted that 

the answering respondent's brick kiln is not situated in any thick 

cluster, and the closest brick kiln to the answering respondent's brick 
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kiln is nearly 800- 1000 meters away. The closest residential area is 

about 3 km away. 

24. That further, the answering respondent brick kiln is surrounded 

by a boundary wall. The answering respondent brick kiln has never 

been directed to make any changes, and in case the same is 

expected/required, the answenng respondent undertakes the 

construction of the same within a week of receiving such directions. 

25. That the answenng respondent has a bore well dug into the 

premises of its brick kiln and has monitoring facilities for groundwater 

consumption. The answering respondent, Brick Kiln, is a responsible 

entity and as such, takes care of the environment in accordance with 

the rules and regulations as existing. 

26. That the Joint Committee report further alleges that the answering 

respondent brick kiln does not utilise zig-zag technology when, as a 

matter of fact, the answenng respondent's brick kiln 1s a 

state-of-the-art zig-zag-based brick kiln, following as the guidelines of 

the Ministry of Environment, Forest, and Climate Change notification. 

27. That the contents of paragraph no. 8 of the Joint Committee 

Report are wrong and are vehemently denied. As established in the 

preceding paragraphs of the present reply, the answering respondent 

brick kiln is situated far from residential areas and, as such, is 

constructed on the basis of the latest issued guidelines and 
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DHRUV TAMTA & NISHCHAY DUTT
ADV

incorporates hi-drop zig-zag technology along with state-of-the-art 

purification and ventilation systems. 

28. That the contents of paragraph no. 9 of the joint committee report 

are recommendations of the committee and as such, warrant no reply 

from the answering respondent brick kiln. 

29. That the arbitrary and malafide action of the UP Pollution Control 

Board smacks of deep-rooted conspiracy against the respondent brick 

kiln and the non-consideration of the entire record available with the 

Board showcases the post haste manner in which the Board has taken 

unilateral decision in passing the order of rejection of NOC preferred 

by the respondent brick kiln. 

30.That the answenng respondent, to substantiate his ground, has 

annexed different photographs of the Brick Kiln as well as the map of 

the Brick Kiln which clearly shows the position of the settling 

chambers in the brick kiln. The abovementioned photographs are 

annexed as ANNEXURE No.CA-9 

31. That in view of the above and the present reply read as a whole, 

along with the reports and observations of state authorities in respect 

of the respondent brick kiln, it is most humbly submitted that the 

present complaint filed, in so far it relates to the answering 

respondent, may be dismissed and the name of the answering 

respondent be deleted from the array of parties. 
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, BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH 

ORIGINAL APPLICATION No. 273 OF 2022 

Gyanendra Pandey ... Applicant 

Versus . 

State of U.P. and others . . :Respondents -

AFFIDAVIT 

I, Sriram Verina, _ aged about 4 7 years, 

Madan Behar, Mahmudabad, Sitapur, Uttar Pradesh-. . 

the deponent, do hereby solemnly affirm and state on 

under: 

I.That the deponent is the respondent in the present O.A No. 273 _ 

OF 2022 pending before this Tribunal. 

. . 

2.That the deponent in the accompanying reply" is well conversant · 

with the facts and is competent to swear this affidavit. 
,,..-::;;::::=.::::--.. . 

,(~\'.1-Y ~ /J ·l's"~"'~,. :~r the contents of the accomp.anymg reply are true and 

.{,\~:f~:, ~-''ct to the best ~f my knowledge. 

. ..,._ . .·~-,,.; .. 'I ' 
\:;-(~~~ ;·'· .. 

· · .. :::·- 4. That the annexures are the true copies of the originals. 
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L 

VERIFICATION: 

,...,_ 
{ ' . 

\, J. ~~ l . t I <"_.. \; (' ~ • • 

DEPONENT 

() I) t. C 'l. ~'l.'.l 
I, the above-named deponent, do h~reby verify that the contents of 

paragraph 1 · to of this supplementary affidavit are true to my 

personal knowledge_ and belief. No part of it is false and nothing . 

. . ~\. . 

material has been c.,..o%ei:iled therein. 
· 1v'""' (\ee . .. ';\0\. o , ~.f!,0 

~\ i.'-"' , -·\~ 

., .. , ....... _ . \~, (\\~. . 

' 

l g O t C '2012 
DEPONENT. 
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ITEM N0.31 COURT N0.10 SECTION XVII 

S U P R E M E C O U R T O F I N D I A 
RECORD OF PROCEEDINGS 

CIVIL APPEAL Diary No. 18213/2021 

(Arising out of impugned final judgment and order dated 17-02-2021 
in OA No. 1016/2019 passed by the National Green Tribunal) 

NCR BRICK KILN ASSOCIATION 

VERSUS 

CENTRAL POLLUTION CONTROL BOARD & ORS. 

WITH 

Diary No. 20331/2021 (XVII) 

Diary No. 7535/2021 (XVII) 

Diary No. 7667/2021 (XVII) 

Diary No. 7670/2021 (XVII) 

Diary No. 23486/2021 (XVII) 

Petitioner(s) 

Respondent(s) 

Date: 06-05-2022 These matters were called on for hearing today. 

CORAM : 
HON'BLE MR. JUSTICE K.M. JOSEPH 
HON'BLE MR. JUSTICE HRISHIKESH ROY 

For parties 

Signature-No Verified 

Digita~e by 
Nidhi Ah\Jia 
Date: 20 · 5.06 

~!2~~~) [~ 

Mr. Sanjay Rathi, Adv. 
Mr. Ekansh Bansal, Adv. 
Mr. Vibhav Mishra, Adv. 
Mr. Parmanand Gaur, AOR 

Mr. Nee raj Kumar Jain, 
Mr. Aniket Jain, Adv. 
Mr. Subodh Gupta, Adv. 
Mr. Deepak Gupta, Adv. 
Mr. Umang Shankar, AOR 
Mr. Sanjay Singh, Adv. 

Sr. 

Mr. Siddharth Jain, Adv. 

Mr. Nidhesh Gupta, Sr. Adv. 
Ms. Pallavi Singh, Adv. 
Ms. Vriti Gujral, Adv. 

Adv. 

1 
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CAD No. 18213/2021 etc. 

Ms. Japneet Kaur, Adv. 
Mr. Sanjeev Chaudhary, Adv. 
Mr. G. Balaji, AOR 

Mr. S. P. Singh, Sr. Adv. 
Mr. Omvir Singh Bhati, Adv. 
Mr. c. Kannan, Adv. 
Mr. Roonak Parekh, Adv. 
Mr. Mukesh Kumar Singh, Adv. 

Mr. Amar Kumar Raizada, Adv. 
Mr. T. N. Saxena, Adv. 
Mr. Maneesh Saxena, Adv. 
Mr. Amit, Adv. 
Mr. Vipin Kumar Saxena, Adv. 
M/s. Mukesh Kumar Singh and Co., 

Mrs. Swarupama Chaturvedi, AOR 
Ms. Saumya Kapoor, Adv. 
Ms. Himanshi Goel, Adv. 

Mr. Pradeep Misra, AOR 
Mr. Daleep Dhyani, Adv. 
Mr. Suraj Singh, Adv. 

Mr. Anil Grover, Sr. Adv. 
Ms. Noopur Singha!, Adv. 
Mr. Rahul Khurana, Adv. 
Mr. Satish Kumar, Adv. 
Mr. Sanjay Kumar Visen, AOR 
Mr. Shalen Bhardwaj, Adv. 
Mr. Suresh Kumar Bhan, Adv. 

Ms. Pooja Dhar, AOR 

Mr. Y. D. Sharma, Adv. 
Ms. Pushpa Kumari Mishra, Adv. 
Mr. Kumar Gaurav, Adv. 
Ms. Sweety Dubey, Adv. 
Mr. Rajnish Kumar Jha, AOR 
Ms. Pushapa Mishra, Adv. 
Ms. Deepika Sharma, Adv. 

Mr. Varinder Kumar Sharma, AOR 

Mr. Mahesh Kasana, Adv. 
Ms. Aparna Rohatgi Jain, Adv. 
Dr. S. K. Verma, Adv. 

AOR 

UPON hearing the counsel the Court made the following 

2 
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CAD No. 18213/2021 etc. 

0 R D E R 

Today when the matter came up, we heard the learned 

counsel appearing for the applicant before the NGT, learned 

counsel for the Central Pollution Control Board (CPCB) and 

the learned counsel appearing on behalf of the Haryana State 

Pollution Control Board. We have also heard the learned 

counsel for the appellants. 

A compliance affidavit has been filed by CPCB. 

Therein, it is, inter alia, stated as follows: 

The impact on air quality in terms of Particulate 

Matter (PM 10 and PM 2.5) after the starting the operation 

has been assessed by the CPCB using the air quality box 

model analysis. It is thereafter stated as follows: 

• Box model has been used for estimating the Particulate 
Matter concentration contributed by operational brick 
kilns in NCR, during 15 April to 28 April 2022. 

• Impact of operational brick kilns on PM 2.5 and PM 10 
levels varied during this period, depending on the 
prevailing meteorological conditions, such as wind 
speed, wind direction and mixing height. 

• Average PM 2. 5 and PM 10 concentration in 23 grids 
(having brick kilns) of NCR, due to operation of brick 
kilns, ranged between 2-6.5 ug/m3 and 6-18 ug/m3 
respectively in NCR districts of Haryana and Uttar 
Pradesh, in the period from 15 April-28 April 2022. 

• Overall, 14-day average contribution of brick kilns 
was 3. 7 ug/m3 in terms of PM 2. 5 concentration and 
10.2 ug/m3 in terms of PM 10 concentration, with 
higher concentration observed in those grids having 
more number of brick kilns, or lying adjacent to such 
grids. 

• In those grids where CAAQM stations are present as 
shown in Figure 4, average PM 2.5 and PM 10 
concentration during 15 April to 25 April 2022, due to 
operation of brick kilns, ranged from 2 .1-6. 7 ug/m3 
and 5.7-18.3 ug/m3 respectively, suggesting brick 
kilns contributing in the range of 2.6-8.1% for PM 2.5 

3 
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CAD No. 18213/2021 etc. 

and 3.5-9.3% for PM 10 in these grids. 

Pointing this out, Shri Rohan, learned counsel for the 

applicant, would submit that the PM is high going by the 

study which has been conducted. He would submit that this 

is largely due to the fact that the units are all 

functioning at the same time. He would suggest that the 

Court may direct the units to function in a staggered 

manner. He would further point out that the units, at any 

rate, cannot be permitted to function beyond 39th June, 2022. 

He would next submit that the CPCB has carried out surprise 

inspection in 57 units and there has been production in 

excess of capacity. 

Ms. Swarupama Chaturvedi, learned counsel appearing on 

behalf of CPCB, would rely upon the compliance affidavit 

filed. It is further submitted that this Court had actually 

permitted operation of 1830 units and it was found that 338 

units are functioning which do not fall within the four 

corners of the order as per the data received from the State 

Board. They are to be closed. 

It is submitted that wherever there is any violation 

in any manner of the Court's order or the conditions 

prescribed, the units will be closed down and the State 

Boards must indeed ensure compliance with the same. 

It is stated that random and surprise inspections of 

57 units alone was possible after the passing of the order 

4 
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CAD No. 18213/2021 etc. 

by this Court. This is for the reason that the inspection 

which is result oriented does take time. As far as the 

State Board is concerned, learned counsel for the Haryana 

State Board would submit that 61 inspections have been 

carried out so far. There is no representation for the UP 

State Pollution Control Board. 

We have also heard Mr. Nidhesh Gupta, learned senior 

counsel. Mr. Gupta would agree that units which have fallen 

foul of the order passed by this Court or the conditions 

relating to capacity must indeed close down. He also does 

not dispute that the units cannot be permitted beyond 39th 

June, 2022. 

Mr. s. P. Singh, learned senior counsel appearing 

would submit that there are certain units which do not 

perhaps fall within 1830 units but which have the requisite 

sanction. Learned counsel for the CPCB would submit that it 

is for the said parties to approach the State Board to get 

the figure corrected I records updated and thereafter it is 

for the State Pollution Control Board to inform the CPCB. 

Thereafter, inspection would have to be conducted. 

Thereafter alone they can be permitted to operate if after 

inspection it is found that they can be permitted to 

operate. 

Mr. Nidhesh Gupta also submits that that the alarm 

raised by Mr. Rohan as also the CPCB on the basis of the 

study conducted regarding the PM and which we have referred 

5 
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CAD No. 18213/2021 etc. 

to in our order, may be misplaced. 

He would submit in this regard that the premise 

appears to be that the PM emission rate for each zig zag 

brick kiln would be 1000 kg/day as per the report of CPCB 

dated 06.07.2020. It is pointed out that the ground reality 

is that this may not be the case as was opined by Expert 

Committee. He would, therefore, submit that this Court may 

consider directing that study be conducted of the PM done 

after a porthole is made in the chimney and studying stack 

emissions with a monitoring platform. He would further 

submit that this study can be conducted over a period of 24 

hours for an individual unit. 

Having heard the learned counsel for the parties, we 

would order as follows: 

( 1) List this case on 13th May, 2022 . 

(2) By the next date, the Haryana State Pollution 

Control Board and also UP State Pollution Control Board 

will file compliance affidavit indicating what all it 

has done in terms of the order dated 08.04.2022. It 

will also indicate as to what all steps it has taken by 

way of compliance with the communication dated 

04.05.2022 issued by CPCB for closing the units which 

are not permitted by the order of the Court. 

(3) CPCB will take up units at least three areas viz., 

Bhagpat (2) Gaziabad (3) Jhajjar and carry out the study 

as was recommended by the Expert Committee viz., by 

6 
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having portholes and checking stake emissions. The 

study will be conducted in respect of the units which 

have the highest production capacity in each of those 

areas. CPCB will immediately intimate the units where 

the portholes have to be made for the purpose of 

carrying out the study. The report will be made 

available by the next date of hearing. 

(4) We further direct the CPCB, Haryana State Pollution 

Control Board and the UP State Pollution Control Board 

will intensify surprise inspection so that the maximum 

number of surprise inspections are carried out. 

( 5) As soon as the CPCB intimates the State Pollution 

Control Boards about the units found to be in violation, 

the State pollution Control Board will take immediate 

action to close down such units. 

We make it clear that the CPCB and the State 

Pollution Control Boards will be free to exercise all 

powers which are available as per law. 

As regards the suggestion of Shri Rohan that interest 

of environment would be best subserved if there is a 

reduction in the production capacity of the units, CPCB will 

make its submission on the next date. 

List the matter on 13th May, 2022. 

(NIDHI AHUJA) 
AR-cum-PS 

(RAM SUBHAG SINGH) 
BRANCH OFFICER 

7 
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from . 
CURUDEEN BRICK FIEl.O. VIIUll'O- Madan 
S..h.tTrh- Mllhxnood>bad 
S1 .. pur.SffAPUR.Z6IZ03 
Cir)·.Stupu, 
Bl<rl: !>Wtmood.abad 
D1sn1e1:SITAPUR 

To 
~ Mtmbrr Srcrrury. 
U. P. Pollllllon Control Board. 
t...du,ow. 

Sir. 

IIW• ,pply (o, Con501ldait<I ColtM!n l 10 O~nt• aod Authorlutlon und"' 5tttlon 25126 of 1hr w.,., 
(Pl'l'vmt.lon and Control of Polhrtlon) Act. 1974. und•r 5',cuon 21 o f Ille Air (Prnmthm and Control of 

Pollt11lon) Act. 1981 and I lanrdous and "°""' Was1• {M•nill"""'"t and Tmuboundny M~I) Ruin 
2016 nou:d undt.r Envtn,nmen1 {Prorectlon) Act 1986 ID ID&U' dbchail!"innl>slon/dlspmal ol h&urdous and 

otllff wa.,,oe from 
SRIRI\M VERMA for a pmod upco I yr.an 
2. Th,, annexlll'l'. 1ppendltts o<htt ponlcuLtn IJld pl•m In tr1plk:.n.• ll'l' llt.lChrd ~1th. 

l . IM't funht'r d«lan, 1ha1 !he Information rurnllh<d In the Annc,rutt'. •Pl"'fldl<es and pbm b mmrct 
10 1hr besl or my/c,ur krtowlrdg,,. 

4. 1/W• httrby 1Ubml1 that In osc, or r1,.,,,g•_ rid,., of 11>e point or 1hr qu.,nilry or dl.,c~ or lis 
quality. , r,....i, applJCJJtion ro, CONSENT shlll be m.>c1c, .and wull wch CONSENT is granr«I no 
Chan!!" ,h.lfl be, made 

S. I /Wr hc,rcl>y agn,,, to submit 10 the Ba.vd •nd ,ppllou.lon for lffl<'WII or c~nt onr month In 
advmc• of !.hr. dacr of uplry of,,..., ro~r penotl 

6. 1/Wr undrn;lkr ru lumWl other lnfonnatlm• wllhln on~ monlh of lo belntl alkd by 1hr llo&nl 

ANNEXURE CA-4937
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['mll" II-~ 3(i)] 3 

~: ~ ~ ~ ~ ~. 3l"BT&RUT, ~II,~ 3, '.31l-~ (i) if~ 19 ~. 1986 ~ 
cfi"T.a:rr. 844 (3f) mu ~ ~ ~ ~ ~ 04 ~. 2021 # ~ m.cfi"T.R. 724 (3f) 

mu 3ITTf1l GfR "ff~ITTITTr ~ ~I 

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 22nd February, 2022 

G.S.R. 143(E).-In exercise of the powers conferred by sections 6 and 25 of the Environment 
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to 
amend the Environment (Protection) Rules, 1986, namely:-

1. Short Title and commencement: -

(1) These rules may be called the Environment (Protection) Amendment Rules, 2022. 

(2) They shall come into force on the date of their publication in the Official Gazette. 

2. In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, for entry at SL No. 74, the 
following entry shall be substituted, namely: -

"74 Brick Particulate matter in stack emission 250 mg/Nm3 

Kilns Minimum stack height (Vertical Shaft Brick Kilns) 

- Kiln capacity less than 30,000 bricks per day 14 m (at least 7.5m 
from loading platform) 

- Kiln capacity equal or more than 30,000 bricks per day 16 m (at least 8.5m 
from loading platform) 

Minimum stack height (Other than Vertical Shaft Brick Kilns) 

- Kiln capacity less than 30,000 bricks per day 24m 

- Kiln capacity equal or more than 30,000 bricks per day 27m 

Notes: 

1. All new brick kilns shall be allowed only with zig-zag technology or vertical shaft or use of Piped 
Natural Gas as fuel in brick making and shall comply to these standards as stipulated in this 
notification. 

2. The existing brick kilns which are not following zig-zag technology or vertical shaft or use Piped 
Natural Gas as fuel in brick making shall be converted to zig-zag technology or vertical shaft or use 
Piped Natural Gas as fuel in brick making within a period of (a) one year in case of kilns located 
within ten kilometre radius of non-attainment cities as defined by Central Pollution Control Board 
(b) two years for other areas. Further, in cases where Central Pollution Control Board/State 
Pollution Control Boards/Pollution Control Committees has separately laid down timelines for 
conversion, such orders shall prevail. 

3. All brick kilns shall use only approved fuel such as Piped Natural Gas, coal, fire wood and/or 
agricultural residues. Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick 
kilns. 

4. Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design 
laid down by the Central Pollution Control Board for monitoring of emissions. 

5. Particulate Matter (PM) results shall be normalized at 4% CO2 as below: 

PM (normalized) = (PM (measured)x 4% )/ (% of CO2 measured in stack), no normalization in case 
CO2 measured 2: 4%. Stack height (in metre) shall also be calculated by formula H=14Q0

.3 (where 
Q is S02 emission rate in kg/hr), and the maximum of two shall apply. 
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6. Brick kilns should be established at a minimum distance of 0.8 kilometre from habitation and fruit 
orchards. State Pollution Control Boards/Pollution Control Committees may make siting criteria 
stringent considering proximity to habitation, population density, water bodies, sensitive receptors, 
etc. 

7. Brick kilns should be established at a minimum distance of one kilometre from an existing brick 
kiln to avoid clustering of kilns in an area. 

8. Brick kilns shall follow process emission/fugitive dust emission control guidelines as prescribed by 
concerned State Pollution Control Boards/Pollution Control Committees. 

9. The ash generated in the brick kilns shall be fully utilized in-house in brick making. 

10. All necessary approvals from the concerned authorities including mining department of the 
concerned State or Union Territory shall be obtained for extracting the soil to be used for brick 
making in the brick kiln. 

11. The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are 
paved roads. 

12. Vehicles shall be covered during transportation of raw material/bricks". 

[F. No. Q-15017/35/2007-CPW] 

NARESH PAL GANGAWAR, Addl. Secy. 

Note: The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3, Sub­
section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide 
number G.S.R. 724(E), dated the 04th October, 2021. 

Uploaded by Dte. of Printing at Government oflndia Press, Ring Road, Mayapuri, New Delhi-110064 
and Published by the Controller of Publications, Delhi-110054. 
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1 

I 

F'EASl'Bl'LITY REPORT 

C.8.R.I. TECHNOLOGY 
ON 

p,Q,L'LUTION CONTROL l'N BRICK KILN 

Authorised Licensee 
Central Bu :if ding R,,esearch In stitut 1e ( C. B. R ,, I.) 

Roorkee-24 7667 

B,ranch Office : 
5Si Baseme·nt Ag,grawal Ch.amber 1. 
!11rns Marg, S ha.k.a rp u r, New ioe lh 1-9 2 
Phone : 011.S4,2S421D,Mo·b..0921 33914753 

Head Office: 
SCO 145-146,1.Vth Floor.ChamberNo-•25, 
Sector B-C.C handlgarh-160008 
Mob· 019B6B1.71 J,04 

TEAM EN'ERGY' SYSTEMS 
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2. 

This Feasibility Report belongs to­
MIS GURDAN BRICK. FIELD 

VILL MADAN BEHAD,TEH .MA.HM·OODABAD 

DISTT SITAPUR 

Dimensions of Brick Kiln 

Kiln Dimension 
-Length (Island) 
-W'idth ( I island) 
(Tr,ench) 

Flue DimensJoni 
- Side Flue Width : 

Height 

- Centra1 Flue Width: 
He!ght 

21 PAYA 
LENGTH OF ISLAND 81000 MM 
WIDTH OF ISLAND 6000 MM 
TR,:ENCH WIDTH 6900 MM 
T.RENCH HEIGHT 2400 MM 

600MM 
1575:MM 

60DMM 
1575MM 

3. Number of feeding 
ho'les mn one row 

4. 

5 

6. 

Chimney Details 
·• Hei·ght 
.. Bottom Dimensions 
- Top Dimensions 

Gleaning interval 
of weU and flue 
ducts (Proposed) 

Coa~ Consumption 
in one day (expected) 
-Averag,e 

30300 MM 
.3300MM 
.SDO MM 

ONCE IN A FORTNIGHT 

11 -12 TONNE PER 1 lAC BRlCKS 

TEAM ENERGY SYS'TEMS 
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lhe opposite direction and they cha r,ge one spoon fuU of coal 1in each feed ho!es for 4-
5 times and three row a time . The th ick black smoke is observed onily during fiirs't five 
minutes and for the remaining period generally grey to light blu,e smoke has been 
observed . The requirement of coal for firing bricks is approx 160 kg per thousand 
bricks .. The figure varies from kiln to k'iln . e .g. for moving ,chimney kilns ,, it is much 
higher of the order of .200 kg or even higher. The calorific value of c,oal has been 
assumed as varying between 18 .8-12 MJ/kg. The ash content varies between 25-30°/o. 
Neady 6200kg of fuef gases are produced by firing 1000 bric'ks. 

3 1 EMISSIONS CHARACTERISTICS 

All the kUn operations right from drgging of earth to unloading of fi red brick~ 
from the ikwln are accompanied by evolution of dusts which mak.e the whol·e work 
plaoe dusty. Brick k:ilns are causing air poHution by emanating both , fugitive emis­
sion as wen as stack emission . During emissions survey and studies conducted, 
only· stac1k and fugitive dust emission on the brick kiln itself were monito:red. Stack 
emrssions are mairdy due to in-built composition of ,coa'I consisting of mainly par­
ticulate matter, surphur dioxide, nitrogen oxide and carbon mono-oxide. The par­
ticles are mosUy unburnt coal. The quantum of thes,e partic'le emissions is the func­
tions of several factors such a.s quality of coat feeding time. Sulphur Dioxide is 
mainry because of sulphur present in the coal and carbon mono-oxide arise out of 
the initial combustion of coal and carries considerable energy with it. The pollution 
monitoring' data. ,on the basis of studjes conducted by C .B.R.I. Roorkee are given 
be:low. 

4.1 EM'[SSION STANDARD FOR BRrcK KILN 

1=· 1254 ·-en 
E 
C 
0 = n, 
'­... 
C: 
Cli 
(J 

C 
0 
0 
:: 
a.. 
(I) II --"'----'-

1235 

1073 

1293 

03:3,0-04~30 04:30-05:30 DS:30-06:30 06:30..07:30 

Sampling Time 

tJ Before Chamber a After Chaml'Jer • 10min after feedlng 

--, 

TEAM ENERGY s.v·sTEMS 
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. 1.2 EXECUTIVE SUMMARY 

Team Energy Systems is Authorised licenses of ~entral Buildin9 Research ln.­
sl:itute (C.B.R.l) ROORKEE

1 
a CONSTilTUENT ESTABLISHMENTO.~ CSl,R, Ne·:" ~elh1. 

C.8.R.L From C.B.R.L known how. Team Energy Systems have designed Grav1tat1ona1 
Settling Chamber, which i's 1he .simplest and cheapest technology. 

Team Energy Systems was approached by the Brick Kiln Owner. Th~ BKO ,pro­
poses to install the gravitational settling ChamberTechnorogywith fixed chimney. The 
brick k'ifn owner has been appraised of the design ,of Gravitational Settl.ing Chamber 

1 

and better combustion practices thus minimizing fuel consumption and reducing the 
pollution at s,ource itself.. The scope of work for this purpose is outlined as bef,ow; 

1 Taking dimension of brick, k.iln r ncluding size of tunnel,, No. of holes .and 
size of Island. 

1 Provid~ng detail drawings for G:raVitaUonal SetUing Chamber as per the 
Kiln size. 

1 Guidance to Brick kiln owners regardjng construction of kiln & Gravitational 
SetUing Chamber. 

1 .. 3 BRICK KILN EMISSION 

The Brick Kiln Owner intends to construct a new brick kiln with a fixed chim­
ney w,ith better production capacfty. Proposed dimensions of varjous ·components 
are depicted rn Annexure-A. The exhaustive emissi·on studies were conducted in 
the simHar kilns having fixed stack and it was observed that em,iss.ions through the 
chinmeys were primarily black in appearance due to unburnt carbon partides be­
sides obnoxious flue gases like S0

2 
and NO. Moreover. the thick black smoke and 

S0
2 

emission were mo.re during the charg:ing time and during idle timer almost grey 
colour .smo,ke was emitted. 

During studjes conducted earlier on similar kiins, the temperature of flue gas 
in ·the chimney ranges from 70-90°C and its veracity has been found to be less than 
3 m/Sec. Dust: concentration during charging Ume was in the range of '940 to 2230 
mg/Nm3 while in the idle time of cycle it varied from 43 t,o 50mg/Nm3• 

Particre size dist.ribution earilier carrf ed out depfcts that 50 to 55%> particles 
are greater th~n 10 microns and also removal efficiency required after adopting 
pollution prevention approach would be around 40-50°/o . A well-designed gravity 
settlin,g chamber can achieve the above results. 

1.4 ENERGY BALAN'CE 
A large amount of energy supplied to the Kiln's firing .zone is lost to the sur­

roundings for no use. The potential sources of heat losses are i) sensible heat of 
flue gases, ii) non jnsurauon of the kiln structure. and m) improper feeding of coal 

. leading to inefficfent combustion. The higher temperature of the flue gases leaving the 

TEAM ENERGY SYSTE'MS 
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CENTRAL BUILDIN·G RESEARCH INSTITUTE 
ROORKEE .. 24767 

TECHNOLOGY ON :POLLUTION CONTROL IN BR:ICK KILN 

1.·1 INTRODUCTION 

The g.rowth of industrial , commercial and residential sector in our covntry is 
c losely linked with the rate of production O'f the important building materials, namely 

1 

'Bricks\ There are about 10 1000 fixed chimney brick kirns in India out of a total of 
·60, 000 active brick k 1ilns spread a.l'I i0ver the country. The annual turn ov,er of the 
brick industry is estimated to be Rs . 8,000 crores. 

The prob!ems of bi rck ki'.!n ind us try are closely connected with the issues of 
sustarnnable development energy efficiency and environmental fr iendHness. Recently, 
Government of India has. notified in ·ts Gazette that soHd particle emissions from 
the birck kiln should not exce·ed 750 mg/Ng3. Al'so the slack hei'ght has been stricUy 
regulated and the provision of a Gravitational Settling Chamber has been made 
compulosry. With thee measures, large number .of moving chimney kilns will have 
to change over to fixed chimney kilns, i'f they have to survive. 

We foel that the opportune time for modernisation of brick ki 'ln techno1ogy 
has arrived and the next 1-2 years are going ta be crucial for this. industry. Appreci­
ating the concern for environmental friendly brick production. the Central Buildiing 
Research Institute, Roorkee has been discussing various facts of the problem with 
the Brick Kiln Industry. Accordingiy. CBRI has come out with the fo~lowi:ng . 

, Design ,of Gravitaitonal Settling Cha.mber for existing fixe ch:imney brick 
kilns. ~ t _ . ,r~-:-:-, 

1 Design of8 new fixed chimney kiln 20,000 brick/day) ~~-.> / ~ {t~yo/ 
"=l 'I'' • 

J I ,>f 
•• I { tn; l 

J - , 
CB RI has perfected both the designs by actuaUy instaUing\uttm ,Landhaura. 

Roorkee. The performance of both the designs are under ou .. c?onslan observation. 
Several kiln owners, journalists and environmentalists hayewitnessed th . \successful 
performance of our desing·s. More than 600 brick kiln owners in the North lndi.a 
have already uUlised this technology satisfactorily. Monitoring studies have revealed 
that ·the provision of CBRI designed Gravitational Settling Chamber reduces SPM 
concentration in the effluent gases to a value much below the prescribed levet 
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Ba.sed on the studies carried out on stack emission rrom different types of 
brick kilns in vario,us parts of the country and also consideriin.g the feasibil .ity of 
instamng p,oHution contro·1 devices.,. the following standards have been prescribed:-

4.2 !EMISSION STANDARDS FOR PAR.TICULATE MATTER 

Size 

Small 

Medium 

Large 

Kil'n Capaci'ty 

Le,s,s th.an 15000 bricks/day 
(Less lhan 4.5m trench width) 

15000-30000 'bricks per day 
(4.5~7.0 m trench width) 

More than 30000 brick.s per day 
(more than 7 .. 0 m tre·nch width1) 

Maximum limit Concentration of 

particurate mauer Mg/Nm3 

1000 

750 

750 

4.3 STACK HEIGHT REGULATlON . /. \ \:UP.-
The folf owing stack heights are prescribed fo..r..P :~nal dispe:rsion of 
particular matter :- #"' 

Kiln Capacity 

LP.·Ss 'than 15000 bricks per day 
(Less than 4.5m trench width) 

15000-30000 bricks per day 
(More tha.n 7.0m trench width) 

More than 30000 bri'cks per day 
(More 'than 7 .Om trench width) 

Stack Height 

Minimum stack height 22m 

Mini.mum stack height 27 m with 
gravitational settling chamber. 

Minimum stack height 30m with 
gravitational setuing chamber. 
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AIR POLLUTION CONTROL MEASURES 

H h s been observed that inlet of Brick Ki'ln load wou Id be around 1200-

1500mg/Nm3. Also p,ar1k le :siz dislTi uUon depfcts !hat 50 60 percent: particles 

are greater than 1: 0 microns and thus removal efficiency requ red after adopting 

pollution prevention approac.h would be around 40-50% which could be achieved 

by pmvid1ing1 dry dust coUecUon i ,e. gravity seUling chamber. 

The mosl effective means of de·aling with the problem of air pollution due to 

brick kilns is to ·trap the parUc.ulal:e matter at the· source itse'lf. This can often be 

achie·ve, by invesUgation various approaches at an e·arly stage of process design 

and developm,ent, and selecting those methods which do not contribute to air pol'· 

llution or have the mirnmum air pollution potential. Application o f these methods to 

exiisting plants ,s difficult , but sti·U some of these correcUon methods could be ap ... 

pl~ed without severely upsettrng 1he economy of the operation. 

The selection of a separating device depends upon the size of the particles. 

rt is always, desireable to separate coarser particJe first with equipment requiring 
1 

row capital and operating cost. The quantity of gases to be handfed and their dust , 
1 

loads are other import.ant factors in the serection of equipment. Flow velocities 
determjne· the·pressure loss through ·the equipment and so it is desira.ble 'that lhe 
verocity of gases flowing through the devi·ce are kept 1:ow. 

The basic mechanism of removing particulate matter from the gas streams 
may be crassified as : 

"1) G · · r.avitat1ona1· settling, 

ii} Centri'fuga1 imp·action •. 

iii) Jnertial rmpadion
1 

iV) Direct Interception. 

v) Diffusion, and 

vi) Electrostatic Precipit:aUon 

Equipment which make use· ·Of one or more of the above mechanisms, fall mt.a 
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· he following five broad categories : 

i) GravHationar Settling Chambers 

fr) Cyclone Separators 

iii) Fabric Filters 

iv) E1lectrostatic Predpitators 

v) Wet Scrubbers 

Cha . In general an the afore~entioned devices, except Gravitational Settling 
_ . m~ers (GSCl are not feasible for br1ick kiln industry due to their high capita~., 
operatronal and maintena·nc - . -t I . .. -. I t . ·ty . ' · - - , · e cos s. comp exi1ty m construction and e ec nc1 . 
requJrements. Gravity Settling Chambers. however,, offer the advantages of mod-

est construction. simple operation dry collection of wastet low pressure drop and 

no erectricity. Therefore the Gazette notified that the provision of GSC is manda­

tory arong with the stack to achieve the prescribed SPM limits. 

Brick kirn stack g.ases contain solid particles in the size ranging from 1 OO~lm 

down to ·1 µm or even less. Whereas particles below 10~Lm tend to be air borne 

and so difficull to remove, larger partic1es above 50~tm can be removed eco­

nomically as they have significant settl:ng velocities. Depending upon the size of 

the particles and theri weight dis1ribution in the gas one can use a sep,aration 

device or a com1bination of devices. Separation of coarser particles above 50i.t.m 

can be achieved by sl·owing down the velocity of th~·effluent gases and changing 

their direction of flow. Gravity setlling chamber acts\' ~low the ~{nt of gases 

and so the bonding between solid parucres and ga·s ~lee:µles 1s broken, result-

ing in particles to settle.. 1

,· .' r · ~~ ~~.1 
' \' . 

_ In th. ~ proposed design, the gTavitio.n cha~ 6nstructed in the Island 
near the chimney. Al.I the flue gases from the•dLfots p 1 through the chamber 

thereby causing the particles to setUe dowK The details of Gravitational Setmng 

Chamber is provided rn the drawing. The GravitaUonal Settling Chamber has 

been des1g ned keeping in view the lowest size ,of the lsl and. The setUing. does 

not need to be change thus making and economical proposition. 
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6,.1 CONCLUSIONS 

t. The 8PM conoentration in the flue gas ·flowing in the stack of the kiln of new 

design were found to be less than the S:PM va1·ue prescribed in min imum 

national emission standards . 

. 2. Jm,provement in operating practice resulted in better and uniform combus­

tion in lhe kirn which is refle,cted ,in peak SPM and CO concentration during 

chargfng period. 

3. Velocity could not be measured by pilot method, which indicated that it is 

less than 1 mis 
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C.C. No; •.. '..~ .. ~ ................ :········· 

Fl~ No. ·························:··.······· 
UIS ........................................ . 

P.S ..•• ~ .••.•.••. .-.'. .•••.••.•.•..•••••••••••• 

·, 

. IN T~E COURT OF N aJ.; pu.aQ ~w;. .. \}uk, I ' l a..L 

' . 

.Sutt I Appeal No:_........!,2_~7~::>~..J./:_ . ..,.:2-~0::_:2..=-.:2-=-------· -:-' ---:--- JURISDICTION OF. 202 

In re ·:-

%P!Me.ud e}< 
Plnlntlff(s) Or Potltlonor(s) 

Appellant(s) Complnlnnnt(s) 

. ~: .. . . . VERSUS 

-~-...::~~~::....:...· _.,!t&~-~v~:..· _:~1.,_ ____ .:..· ------:-~Dofendant(s) /Respondont(s) I Accused . 

~ O':D·~~ -~~ \k. ~ · KNOW ALL to whom these present shall come that(! ylo Y6! -~- - - . ~ 
· :91 · ·c..,,, ,,v. Ll c1 e.J!µ. 't>µj c...k. ~ t:" \eLJ 
· Tho abovo named ~ ~A , ;l; do horebY..:~~~~Jt\ -,c.~;, 

. ,... ..... 1. ·,--;, -7· ·,n :.-:~ g__::o:~~· 1 
t 't'· · ' ) ,; •. .,,,,,.,, ... .. ·I ··,-.. ( C> 0 I .; .\ t l "" b . ~. I : •( t ': : ::;;;· K'2 0 ·... '. .. .,cl~·, .... : . .,, l 

u\-\~u\J -r~-rA· 1'J-S.~\\L'rlA'I \J-i1 ... ),(\\ ·:'.\ · . ..1'.·~i\ :;· ... ~0°0° .<\~ 
? t\ ()_ - _I ' \ • ' ... NCrOF'ClC:LIIIGO\,lllr bEli O " ··~t 1 

Y3l H· L St..ha.1\JCA \::>\OL\2._ . hL.no~O).A ~ ~., -'.:',~.: .. ..; .... . .. Ol Cf09~00'5Q lll.ll~Ko O . s:?{ i 
I I ....... -, . --· . .. OO·J\1'1H8 '.'1, c. . , 0 I ,,, ., ,1 ; 

Neu, thl!M· · 3~~~~'1~~b4 ~~Lu- ! llllllllllllllll)lllllllllllllll~IIIJll[ll!U!J[~JIIIJ) 
(herein after called lhc 3dvoeatols to bo my/our Advoc.:ato In tho nbovo-,iv',.;~ <iase ~u·u1uffze n11fl:;; · . 

To ad. ~.ar n.nd p~.'rl n ~ ;!le,,c-no~ cisa In ttlis court or In any other court In which tho same may be tried 
or heard and also in th~ a~ta.ie o:u1 ~\.,d;rq tt-91'1 court subject lo p.1ymenl or roes separately for each court by me/us. 

To sign r~e. \"C{lfy and s:«!'J.Cnt pl.,aadi~. appeals cross-objections or petitions for 
executions review, ll?\'1$.aC('I. ""·~r;,...-M.. c;en,ctomiso or ottlet petitions or affidavits or other 
documents as mtty be d~ nc<Jtt.ury C# ptOQer to, IJ'ICI prosecution ot the said case In all Its 

stages subject to P3)ffletU of fe-e:s lo, eam -~· 
To file a.nd t.ai~.e b30k. d:xunetl."$. IO OQ'Tllt and/of deny the documents or opposite party. 
To \\;thdraw or ~'5.e the u!d ca,e or aubmit to arbitration any differences or 

disputes that may a.fis.e toui:nn; or u, 81t'f manne< relating to the said caso. 
To take exea..'ticn pr~s ()(l paying separate tee. 
To deposit draN· and re,ceive money. cheques, case and grant receipts hereof and to 

do all other ads and thngs which may be necessary to be done for the progress and In the 
course of the prosecution on the said case. 

·. , 

To appoint and Instruct 'any other Legal Practitioner authorizing him to exercise the power and authority hereby 

conferred upon the Advocate whenever he may think fit to do so and to sign th~ power of attorney on :our behalf. 

And V We the undersigned do hereby agree to ratify and confirm all acts done by tho Advocate or 
his substitute in the matter as my/our own facts, as if done by me/us to all intents and purpose, 

And IN/e undertake that V We or my/our duly authorised agent would appear In court and all hoarlngs 
and will inform the Advocate for appearance when the case is called. · 

And IN/e undersigned do hereby agree not to hold the advocate of his substitute responsible for the result of 
the said case.The adjournment costs whenever ordered by the court shall be of the Advocate which ho shall receive 
and retain for himself. 

And IN/e undersigned do hereby agree that In the event of the whole or part of the fee agreed by me/us to be 
paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution of the said case until the 
same is paid up. The fee settle is only for the above case and above Court. lfNe hereby agree that once the fee is 
paid,IN/e will not be entitled for the refund of the same In any case whatsoever and if the case prolongs for 
more than 3 years the original fee shall be paid again by me/us . 

IN WITHN ESS WHERE OF I /We do hereunto set my/our hand to these presents the contents of which have 

. -

been undertstood by me/us on this ··---····· ··················--····· ...... : • .::day of ............................. : ......... 202 
Accepted subject to the terms of.the fees 

· Advocate 

I Identify the_ Slgnaturr(Thumb Impression of the Below Mentioned Person, 

Who Has been Signed In my presence. The Cllent. 

: . 

1" 'I 

VAKALATNAMA

10
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Rajesh Kumar <rajeshkumaryadav06031993@gmail.com>

Service of Replay in 0.A 273/2022 on behalf of RESPONDENT to THE PETITIONER
1 message

Rajesh Kumar <rajeshkumaryadav06031993@gmail.com> Tue, Dec 19, 2023 at 9:52 PM
To: Gyanendra Pandey <gyanendrapandey6388@gmail.com>
Cc: adv.nishchaydutt@gmail.com

Sir/Madam,
Please find the
Service of Replay in 0.A 273/2022 on behalf of RESPONDENT NO 10 to THE PETITIONER

GURUDEEN BRICKS REPLY NGT(final) (1).pdf
24332K
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